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CENTRAL ADPITNISTRATTVE TRIBUNAL, GUWHTI BENCH. 

Original Application No. 110 of 2002. 

Date of Order : This the 12th day of July, 2flfl2. 

THE HON'BLE MR TCK.HRM, ADMTNTqTRATT1TF MEMBER. 

Mrs Subharanj Das, 
W/o Late Sachin Das, 
Viii. Majgaon, P.O. Majgaon, 
P.S.- Majgaon, Dist. '<amrup (ssam) 

By Mvocate Sri N.Bora. 

- Versus - 

I. The Union of India, 

represented by the Secretary to the 
Government of India, 
Ministry of Communication, 
Sanchar Bhawan, B.S.N.L., 
New Delhi. 

The Chief General Manager, 
ssam Circle, Telecommunication, 

Guwahati-7. 

The General Manager, 
Telecom, Kamrup Telecom District, 
Uluhari, Guwahatj-7. 

The Divisional Engineer, 
Central Telegraph Office, 
Guwahati-7. 

The Assistant Director, 
Telecom (L), 7kssam Circle, 
Guwahatj-7. 

By Advocate Sri .Deb Roy, Sr.C.G.S.C. 

applicant 

.Respondents 

ORDER 

K.K.SHRM,ADMN.MENBER, 

By this pplation the app] icant hs pr'ed for 

seting asi.de the Order No STF'-21/344/9 dated 

15.1I.2001(znnexure-G to €heO.). By the aforementioned 

order the applicant's prayer for compassionate 

appointment has been rejected. 	 - 

contd..2 
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This is the second round of litigation. The 

applicant had filed O..327/2001 which was disposed of 

on 12.9.2001 whereby a direction was given to the 

respondents to consider the case of the applicant as per 

rules. 7fter the applicantts request for compissionate 

appointment was rejected this application has been filed. 

The applicant is the wife of late Sachin Das, who 

was working as a casual labour under superintendent, 

C.T.O,Guwahati. Sri Sachin das expired on 11.4.2001. 

fter the expiry of Sachin Das the present applicant made 

a representation dated 7.5.2001 (knnexure-E) to the CGPI  

requesting for compassionate appointment on the ground 

that she had no means of livelihood and has three minor 

children. 

Mr N.Borah, learned counsel appearing for the 

applicant submitted that the name of the husband of the 

applicant was included in the list of 10 applicants in 

O.\.273/2001 but his name was excluded on account of his 

death on 11.4.2001. Mr Borah argued that by the order 

passed in O..273/2001 this Tribunal directed the 

respondents to consider the case of the applicants 

sympathetically for grant of temporary status. It was 

argued that had the applicant also been alive he would 

have 1so :beefi considered alongwith the 

other applicants in that O.N. Mr Borah also referred to 

the fact that the applicants had been confirmed as casual 

worker. 

contd. .3 
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The respondents have filed written statement. Mr 

.Deh Roy, learned Sr.C.G.S.0 apeared on behalf of the 

respondents. Mr Deb Roy relying on the written statement 

submitted that the Chief Superintendent, C.T.O,Guwahati 

was not competent to engage any casual labour and that 

late Sachin Das was irregularly engaged. He also 

submitted that the term confirm is unknown in relation to 

casual labourer. A casual labour remainss such till he 

acquired temporary status. Mr Deb Roy also submitted that 

the case of the applicant has been examined and she has 

been intimated that there is no rule to provide 

employment to the dependent family members of the 

deceased casual worker. The dependent of deceased casual 

worker cannot claim appointment as a matter of right. The 

case has been cOnsidered carefully as per rules. He 

submitted that the case of the applicant has no merit and 

requires to be dismissed. 

The facts have been considered and I have heard 

the learned counsel for the parties at length.. Mr 

N.Borah, learned counsel for the applicant has not been 

able to estalish his case by referring to the relevant 

rules. It is not the fact that the respondents had passed 

an illegal order. It is clearly stated that there is no 

rule to provide employment to the dependent family 

members of the deceased casual workers. In the 

"- 
	 circumstances the application is ,liable to be dismissed. 

contd. . 4 
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7. 	It is however observed that the husband of the 

• 	• 	applicant late Sachin Das had served the department since 

1991 as •a casual worker. He had a family of four 

dependent members, who are without any means of 

livelihood. Considering the state of affairs the 

respondents may consider the case of the applicant 

11 	against any existing vacancy as per law. 

Subject to the observation made above, the 

application is dismissed. There shall, however, be no 

order as to costs. . 

• 	 ,• , 

DMINISTRTIVE MEMBER 

pg 	•' 
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DISTRICT: KAMRUP 

BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GAUHATI BENCH 

OANOH.Q..20O2 

BEThtEF.'I 

Mra. Subharani Daa. 

.App1icart. 

- 	 VerSU5 - 

The Union of India and ot-hers 

Pesporidents. 

INDEX 
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tSTRiCT: KAMRU. 

IN, THE CENT RAL ADMINISTRATIVE T RI BIJNAL; 

GUWi-1AT I BENCH: GUW7J-IAT I 

(AN APPLICATION UNDER SECTION 19 OF THE CENTPJ.L 

ADMINISTRATIVE TRIBUNAL ACT. - 195) 

OPIGIIIAL APPLICATION No 

BETWEEN 

: 

. 	\ 
Viii. 	- Maiqaon, 	P.O.- Majgaon, 

P.S.- Majgaon, 	Dist.-Kamrup, 

Assarch 

App1icant. 

- 	AND - 

1. 	The 	Union 	of 	India 

(Represented 	by 	the 

Secretary 	of 	the 

Government 	of 	India, 

Ministry of Communication, 

Sanchar 	Bhawan, 	B.S.L., 

New Delhi) 

The Chief General Manager, 

Assani 	Circle, 	Telecom- 

munication, Ghy -7. 

3. 	The 	General 	ManacTer 
Telecom, 	k7amrup 	Telercm 

District, 	Lilubari, 	qhy-7.. 

Contd., 
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The Divisional Engineer, 

Central Teleqraph Office, 

Guwahti-7 

The 	Assistant 	Director 

Telecom (L) Assam Circle, 

Guwahatt, ii lubari. 

Pesporidents. 

DETAILS OF APPLIcATION: 

PARTICULARS OF THE ORDER AGAINST 'WHICIii THE 

APPLICATION IS NADE: 

This instant application is made against the action 

of the Pesporidents for not appointing the applicant on 

compassionate ground vide order No. STES - 21/344/9 

dated 15-11-2001 issued under signature of Assistant 

Director Telecom "Ll Assam Circle, Guwahati. 

(Annexure- 6 	Page- P Q ) 

JURISDICTION OF THE TRIBUNAL: 

The applicant declares that the su1ect matter of 

the instant application is within the Jurisdiction of 

the Hon'ble Tribunal. 

LIMITATIONS: 

The applicant further declares that the application 

is within the limitation period prescribed in Section 

21 of the Administrative Tribunal Act. 1985. 

FACTS OF THE CASE: 

Facts of the case in brief are given bellows: - 

Contd.. 
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4 (a) 	That, 	your 	humble 	applicant 	is a 	citizen 	of 

India and permanent 	resident of villace Maiqaon, P.O. 

& 	P.S. 	Haigaon, 	Dist.-Kamrup, 	Assam and as such, she 

is 	entitled 	to 	all 	the 	rights 	and 	privileges and 

prot.ect±on 	granted 	by 	the 	Constitution of 	india and 

the Laws frariie t.hereunder. d 

4 (h) 	That, your applicant has passed in the class-S 

(Ten) standard in 163 from the North Guwahati Girls 

High SchooL 
Ko 

Acopy of the aforesaid passed 

Certificate is annexed here to 

and marked as Annexure - 'A', 

(Pace- t5 

That., your applicants' husband, Late Sachin 

Das, was working as Casual Employee under C.T.O. Zone 

with effect form 1991. The applicants' husband Late 

Sarhiri Das died a premature death on 11-4-2001 Thile 

he was working as a Casual Labour Niqht Guards under 

Maliqaon Telegraph Office. 

That, Sri Sachin Das was working as Casual 

Labour with effect. form 01-02-1991 vide statement. 

dated 30-10-1996 issued by office of the Chief 

Superintendent C.T.O. Guwahati-1. The name of the 

husband of the applicant appeared at Serial No.3 in 

the aforesaid statement. The husband of the applicant 

received salaries regularly as a Casual Labour. 

A copy 	of 	the 	aforesaid 

engagement letter dated 30-10-

1996 is annexed here to and 

marked as Annexure - IBF 

Co ntd 
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4 (a) 	That, by Communication No. STA- 51/CL/96-97/04 

dated 20-10-1996. the Chief Superintendent, CT.0. 

Guwahati, sent to the Telecom District Manager, 

	

Guwahati a list of Casual Naldoor./Labour in Telegraph 
	S 

activity area of Iamrup S . S.A. stating interaiia that- 

	

"SIn this connection it may he stated that the 	'4 

Casual Maidoors under SI. No 	1 to 6 of 

nnexure - I have been enqaged to meet up the 

acute shortage of GP-D staff in CTOI'TO & IC. 

Prior to January 1996. Now there enaqement 

have been confirmed w.e.f. 1-1-199:3 as per 

instruction contained vide CGNT/Guw&iati Letter 

No. TTFJI-1/3/95-95 dated 18-4-95 (copies 

enclosed) = 

Casual Majdoors under 51. No. 7 to 22 of 

Annexure - I have been aniqaged as per 

instructions of CGMT /Guwahati Letter cited 

above to meet up the raquireraent.s to work load 

due to a paucity of GP-D staff". 

e sated here that the name of husband of 

the applicant at 51. No.3 is in the said list. 

of Casual Labours. 

A copy of the aforesaid order 

dated 30-10-1996 is annexed here 

to and marked as A.nnexure - 'C' 

(Page- 

4(f) 	That, it is clear from the aforesaid order 

dated 30-10-1996 that the service of Sachin Das, 

husband of the applicant were confirmed with effect 

frorn 1-1-199:3 as per the instructions contained vide 

CGMT/Guwahati Letter NoRPFC/18/RE dated 23-12 1992 

and 1,11o.TTUZ-1/3/95/95. However, Sri Sachin Das, 

husband of the applicant did not receive any 

confirmation lett.er which ought. to have been issued in 

as decided by,  (Annexure -C). 

3 
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That, the applicant respect-fully states that 

unforturiately Sri Sachin t:as casual worker under the 

	

Telecommunication Department and the Fiusband of the 	
00 

applicant died in harness on 11-04-2001 at the ace of 

40 years bearing his unenployed wife and two minor 

sons and one minor dauhter. 

A copy of the Death Certificate 

is annexed here to and marked as 

Annexure - D. 

That, the applicant submitted her application 

in prescribed form duly filed in her appointment on 

Compassionate ciround consequent upon the death of her 

husband in harness to Chief General Manaer, 

Telecommunication BSNL, Assarn Telecom Circle, Ulubari, 

Guwahati-7 on dat.ed 27th  May 2001. 

A 	copy 	of 	the 	aforesaid 

application is annexed here to 

and marked as Annexure - E. 

(Paqe-o )  

4 {i) 	That, the applicant respectfully states that 

the Respondent authority did not take sceps on 

Compassionate ground consequently having no other 

alternative the poor applicant approach the Hon'ble 

Tribunal by way of filinc O.A.No.327/2001. The Honble 

Tribunal was pleased to issue notice to the Respondent 

authorities on 22-8-2001 Therefore, the Hon'hle 

• Tribunal was pleased to disposed of the aforesaid 

oriqinal application on 19-9-2001 stating interalia as 

under - 

"having heard the learned Council of the 

parties, I am of the view that as the husband 

of the applicant was confirmed with effect from 

Contd. 
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1-1-1993(AnnexUre - "C' to the O.A.), ends of 

Justice will be met if a direction is civen to 

the Respondents to consider the case of the 

applicant for compassionate appointment as per 

rules and is in the lights of Annexure - 'C' to 

this O.A. and also in the light of Circular 

dated 7-5-2001. ... with this application is 

disposed of as above. No order as to rosts" 

A copy of the aforesaid order 

dated 12-9-2001 is annexed here 

to and marked as Annexure - 'F' 

That, the applicant respectfully states that 

the Assistant Director Telecom (L) most mechanically 

and without considering the factual position of the 

case of the applicant passed this order No.STES 

2111344/9 dated 15-12-2001 which is as under - 

"In due compliance of the Judgment and order 

dated 22-09-2001 passed by the Hon?bl& 

Administrative Tribunal, Guwahati. in 

327/2001, 	the matter pertaining to the 

compassionate appointment has been thoroughly 

examined keeping in view the g rounds shown in 

your representation dated 25-09-2000. 

Shri 'Sachin Das was irregularly and 

u n au t h o r i s e dly engaged by the Chief 

Superintendent, C.T.O. Guwahati as a Casual 

Labour on day to day basis for performance of 

Sunday works of Casual and intermittent nature. 

He was not appointed against any post and was 

not regular employee of the Department. Be it 

mentioned here that the engagement of casual 

labour is not an appointment to any post 

according to rules and the casual labour does 

Contd - 
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not hold any post. such engagement can not be 

	Qn 

 

4 (k) 	That, the applicant respectfully states that 9 

(Nine) persons having the similar situation with that 

of the husband of the applicant approach this HonT  ble 

Tribunal by way of filinc Original Application 

No. 273/2001 for a direction to requlariae their 

services as Temporary status Casual employees. Had the 

husband of the applicant been alive, he would have 

been also an applicant with those 9 applicants in O.A. 

No. 273/200L However, due to premature death of the 

husband of the applicant. he was not an applicant in 

the aforesaid O.A. No 273/2001. The applicant 

respectfully and catecrical1y states that the husband 

of the applicant namely Late Sachin Des was similarly 

situated with their 9 applicants in O.A. No.213/2001. 

The Hon'ble Tribunal disposed of the aforesaid O.A. 

No. 273/2001 by its order dated 7-3-2002 interalia 

stating as - 

confirmed until formally appointed to any 

sanctioned post after due process of 

recruitment Rules. 

The Rules governing the employment on 

Compassionate ground do not have any provision 

for grant of employment to the dependent family 

member of deceased Casual Labour. 

For the above reason it is not possible to 

provide you any employment in the Department. 

As there is complete ban on engagement of 

Casual Labourer, it is also not possible to 

engage you as a casual labour". 

A copy of the aforesaid order 

dated 15-11-2001 is annexed here 

to and marked s Annexure 

Contch - 
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The respondent thouah in the impugned order 

dated 29-6-2001 stated that the applicants 

could not satisfy the eligibility criteria as 

laid down in the Scheme but it was nowhere 

mentioned that the applicant-s did not complete 

240 days of service in any given ycar-. Whatever-

may be the reasons the applicants have 

completed 240 days of service during all these 

years. It was also stated in the written 

statement that the applicants were disengaged 

from service on 30-9-1997 but they were re-, 

engaged on 18-11-1998. in view of the order 

passed by the Tribunal on 29-5-1998 in O.A .  

No.112/96, The documents referred to Annexure - 

A/10 series to the rejoinder also spea]s that 

the applicants rendered their service 

Continuously. In some of the cases payments 

were made to the applicants through private 

contractor on the strength of pay order issued 

by the Accounts Officer, Central Telegraph 

Office on the basis of a certificate given by 

the Chief Superintendent, Central Telegraph 

Office, Guwahati and in some cases by the Sub-

Divisional Enineer and in some of the cases by 

the aunior Telecom Officer but pay order was 

passed by the Divisional Engineer.  

For all the facts and circumstances stated 

above,, we are of the view that the applicants 

are worldng under the respondents and 

accordingly 	respondents 	are 	directed 	to 

consider the case of the applicants 

sympathetically for grant of temporary status 

as per law. Before concluding Mr. A. Deb Roy, 

Sr. C.G.S.C. submitted that the applicant No.6 

Sri Sachin Das (153) is no longer alive and he 

has expired on 11-4-2001. Mr. A.C. Buraohain, 

Contd. 
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learned counsel for the applicants submitted 

that his name was wrongly shown in the 

applicat.iorz. He did not sign in the 

Vakalatnarna, so the name of the applicant No. 

may be deleted. 

The applicant is allowed to the extent 

indicated above. There shall, however be no 

order as to costs". 

A copy of the aforesaid Judgment 

and Order dated 7-3-2002 is 

annexed here to and marked as 

Annexure - 'H' - 23) 

4 (1) 	That, the applicant respectfully states that in 

the aforesaid order dated 7-3-2002 the Hon'ble 

Tribunal directed the Respondents to consider the case 

of applicant sympathetically for grant of Temporary 

status. 

4(m) 	That, the applicant 

had her husband Sri Sachin 

ould have been directed to 1. 

of the order dated 7-3-2002 

Kardonq and others - Versus 

others). 

respectfully states that 

Das been alive his case 

e considered in the light 

in O.A. No.273/2001 (K. 

- The Union of India and 

4 (n) 	That, the applicant respectfully states that 

the applicants' 	application for appointment on 

Conipassionate ground ought to have been considered by 

the respondent authority taking into the matrix of 

whole situation correctly into consideration. However, 

the respondent authority did not consider the actual 

factual position and passed the order dated 15-11-2001 

(Annexure - 'G') most mechanically and perfunctorily 

causing irreparable loss and injury to the applicant. 

Contd... 
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That, the applicant respectfully states that 

balance of convenierce is in her favour a rid equity and 

good conscience demand that the application of the 

applicant for appointment on Compassionate ground 

ought to have been considered by the Respondent 

authority. 

That, the applicant respectfully stateE that on 

the untimely death of the applicants' husband the 

whole family has came tremendous financial strain due 

to the loss of income sources, and earning member or 

employee in the family. The family consists of i) The 

applicant Mrs. Subharani Das who passed class-X (Ten 

eliqible for casual employment, (ii) Two minor sons, 

one was class-X (Ten) and another class-Ill (Three) 

(±1±) One minor dauqhter who was stuclyiraq in class-Vu 

(everL) 	Majqaon 	Kamrup suffered pro-economical 

hardship and had to leave his study due to the death 

of her .  father. The petitioner / applicant is the only 

person who is the major of the applicant family. 

4q) 	That, in view of the facts and circumstances, 

it is a fit case for interference by the Hori'ble 

Tribunal to save the entire family members of the 

application from starvation. 

4 (r) 	That, this application is filed bonafide and 

for the interest of Justice. 

5 . GROUNDS FOR RELIEF WITH LEGAL PROVISION: 

5.1. For that, the action of the Respondents for not 

appointing the applicant on Compassionate ground is 

illegal, arbitrary, malacide and violative of the 

principles of natural Justice. 

I 

I 

S 

Contd.. 
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5.2. For that, the applicants' case is a genuine and also 

need a sympathetic consideration of the matter by 
	'1 

Respondents and hence the Respondents cannot deny it 

5.3. For that, at the time of death of applicants' 

husband was on official duty in his office and till death 

was performing his all duties and service to 

corporation with all his sincerity. As s u c h the 

Respondents cannot deny the applicants benefit of getting 

hr appointment on Compassionate Ground. 

5.4. For that, applicants case along with six others has 

been considered by the Department. It is to say vide 

order dated 10-10-96 by 14o.STA-51/CLf96-97/04 and please 

to confirmed the applicants husband along with six 

labourers has casual labours as per instruction contained 

in Government Notification CGMT/Guwahatj-No. RRFC-18/RE 

dated 23-12-92 and No.TTUI-1/3/95-96 dat.ed 18-4-95 and as 

such the applicants' husband ought to have treated as 

confirmed Muster Roll worker and the applicant should 

have the benefit of compassionate appointment as per 

Rule. 

5.5. For that, applicants has been illegally deprived of 

her 1eitimate due/illegal right to the considered for 

compassiortate appointment at the sudden death of her 

husband who was confirmed by the Department and the 

confirmation letter was not handed over the petitioner 

ad not fault of her husband. 

5.6. For that, the Department ought to have publishedth 

content of the order dated 10-10-98 and the applicants' 

hiLisband ought to have given conferred the status of 

confirmed muster roll worker immediately. 

Contd.,. 
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DETAILS OF REMEDIES EXHAUSTED: 

That, there is no other alternative and efficacious 

remedy available to the applicant except involdng the 

Jurisdict.ion of this Hon'ble Tribunal A.ct, 1985. 

• 7. MATTERS NOT PREVIOUSLY FILED OR PENDING IN OTHER 

COURT: 

That, the applicant further declare that she was 

filed a Original Application as suit in respect of the 

ub1 cot matter or the instant application before the 

Ffcnble Tribunal and the O.A. in 327/2001 which will 

disposed on 12-9-2001 (Annexure - F). 

RELIEF SOUGHT FOR: 

Under the facts and circumstances stated above, the 

applicant most respectfully prayed that your Honour may 

be pleased to admit this petition and may call for 

records of the case, issue rule calling upon the 

Respondents to show cause as to why the relief should not 

be given to the applicant and after hearing the parties 

on the cause or causes that may be shown and on perusal 

of records your Honour may be pleased to grant the 

following relief to the applicant. 

6.1. That 	the 	Hon'ble TribLulal may be pleased to quash 

and set aside the order No.STES-21/344/9 dated 15-11-2001 
I1 ,-v 

• vide (Annexure 	- 	 G) and 	to 	direct the 	Respondent 

authorities to appoint the applicant in a suitable post 

on Compassionate Ground. 

81.2. To direct the Respondents to issue appointment 

letter to the applicant on Compassionate ground against 

in terms of the of the Hon'bl.e Tribunal order in O.A. 

No. 327/2001 against any vacant post ascending to her 

Contd.. 

C)> 
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/ 

educational qualification releasing the normal rules in 

the Department. 

8.3. To direct the Respondents to complete the process of 

appointment as early as possible. 

84. Cost of application. 

.5. To pass any other relief or relieves to which the 

applicant. may he deem fit and proper by the Hon'ble 

Tribunal. 

H 
INTERIM ORDER PRAYED FOR: 

Fending disposal of the Original Application the 

applicant most respectfully prays for an interim order 

dismissing the Respondents to consider her case of 

appointment apart of vacant post in temporary basis to 

till her regular appointment to tied over the immediate 

financial constraint is made by the Respondents. 

Application is filed through the Advocate. 

Ii. PARTICULARS OF IPO: 

1. 	I.P.O. No.: - 

2 	DATE 	- 

3. 	P LACE 	: - GUWAHAT I. 

12. LI ST OF ENCLOSURE: 

As stated above. 

C&. ,fltd. .VERIFICATION. 



14 

VERIFICATION: 

I, Mrs Subharani Das, W/o Late Sachin Das, aged 

about 30 years, resident of Village - Maigaori, P.O.  

Maqaon, P- Majgaon, District - Kamrup, Assam, do 

hereby solemn verify that the statements made in 

paragraphs. e-' T7., are true to my 

knowledge, 	those 	made 	in 	paragraphs 

are being matters of records are 

true to my information denied thereof. 

And I set my hand on this verification, to-day the 

M€t-rch 2002, at Guwahati. 

Deponent. 
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MI 

Most 	 I beg to l-y hCor 	iU ft It 11 ijir 	 - 

few lines  rcr tOur of your Syl; Lath  
l v 

M-11-1  

To 
f C uural i4igiJ: 

T&eccfl .JiSNL. 

1!3saxn Tcleccfl Circle ,Uluhr 

Gahati-781007. 

Dated ,Guwahati the / 	Mav20Ol 

Subt Prayer for appointment to the ;;;.L1Ot o 

ecsed CasUal ernplOvf. 

sir, 

That Sir, my husband Late Sachir Dr 	who h d 1r 	rvinç 

casua1 employee under CTO :3inCe. Jwe 199 	died ar,  11th 

hDri) ,2001 due to sudden ± 11fl3.9 ,,AlthC)Uc4h the 9rvJ 	of 11 

his contemporary casual workeri working un.X: SDO I  iD0PJ DMT 

and other Deptt. were regularisecli his erv1co was nt reqular 

1ed till his deth.DUriflg his lifa. time t.:o we with tie 

growing children could hardly manage the minimum requ±rameflt 

for our livelihood. 

That sir, riy eldest son is a student of Cls5-X end the 

other two are minors eIow in abser1ce of my husband I m t a 

with my threc chilirOflb I 	not In a poi1.iCn to mt't the 

expen$e5 of our livolihOOdoThO education O: my children i 
far cry.WithOUt a source of income I will not be able to led 

a normal life to the minimum standarhIn thce cCpAtitiVe dy8 

the educatiOn of the Children is a 

That Sir, under the above circurntafleS I request your 

honour to be kind enough to offer ma uy jo in your DeParnent 

o that I with my three children can sur viWeThiZ i my humb'. 

iomjssion before your honouri 

/.) yours faithfullYs 

(• 	' 	/•%., 

I. , 	. 

- - 



IN THE CEN'rRAL ADNINISTBATIVE TRIBUNAL 
QJVvf-1IATI BENCH: : : : : : : : : : : : : : : : GUVAHATI 

ORDER 5HEET. 

Jc) 

F 

ORIGINAL AP PLI CAT I ON NO .327 OF 2001. 

Jlrs..S.R.Das 	 Applicant 

• 	 Versus 

:U0.I..&.ors. 	 .. .. 	• 	 Respondents. 

P R ES EN T. 

THEHON!BLE.SHRI K,K.SHARM\, ME1ER(A) 

For the App1icant, Mr.ACBuragohaifl,. 
•. 	-• 	 Mr.N.Borah, Advocates. 

,For the Responents: .Mr.B.C.Path8k,Add1.C,G.S.C. 

D A T E 	 OKIJbM 

129.01. 	This Original Application under section 19 of 

.. 	the..Admiflistrative Tribunal Act ,1985 caine for admission 

today. Mr.N,Borah, learned counsel appearing for the 

applicant stated that the applicant in this case is a 
wjdw of Late Sachin Das, The applicant's husband was 

appointed as a Casual wker with effect from 121991. 

••:/ 
f;\4\ The services of Late Sachjn Das was confirmed with effect 

from 111993 Late Das died a premature death on 11..2001. 

The applicant applied for appointment on compassionate 

x\ 	 ground on account of untin1y death of the husband of the 
• 	

tC14J 
applicant. The applicant submitted an application for 

compassionate appointment on 27.5.2001 which is still 

pending. 

I have heard the learned counsel for the applicant 

and Mr.BC.Pathak learned Addl.C.G.S.C.'for the respondents. 

Mr. Pathak referring to the Circular dated 7..1991 

by Department of Telecom submitted that as the husband of 

the applicant was neither a regular errployee nor an employee 

having temporary status holding a Group D post, the applicant 

is not entitled to compassionate apintment and the case 

Co nt d.. 

-c 



• 12.9,2001.,. of the applicant is not covered under the Circular. 

Having heard the learned counsel for the parties, 

I am of the view that as:  the husband of the applicant 

was confirmed with effect from 1,1.1993 (Annexure—'C' 

to the 0.A,) ,. ends of justice will be met if. a.direc-

tion is given to the respondents to consider the case 

of the applicant for conpassionate appointment as per 

17 rules anclisin the light of Annexute—'C'to this O.A. 
Ic 	i 	i. 

and also ih the light'.0if Circi1ar dated 7.-5.2001. 

• • •Withthisthe applicaMon is disposed of as above, 

	

I 	 No order as to costs. 

	

:J; 	 . 	 • 
Sd!- 
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•. 	, . 

	

L 	;'L 	: 	 . ...:• 	j. 	• 	• 	. 	• 	. 	 • 
.,, 	 I,.• 

	

• 	.1, 	. 	•;. 	•rtified to be trUC 	•. 	•. 
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J2 	'BHARAT SANCLIAR NIGAM LIMITED 
(A GOVERNMENT OF INDIA ENTERPRISE) 

0/0 THE CHIEF GENERAL MANAGER 
ASSAM TEL.ECOMCIRCLE::ULUBARI::GtAHATI 

No. STES-21/344/9 	 Dated at Guwahati the 1 I1 112001 

I 
VSubha Das, 	• 
WIo Late Sachin Das, 
Viii:- Majgaon, P.O. Majgaon, 
P.S. Majgaon,Dist. Kamrup (Assam), . 	. .,.. • 

-Sub: - Prayer-forgrani-Of employment qn comp assionate Ground, 

Madam, 	 -'- 	:- 	- 

In due compliance of the judgement and order dated 12.09.2001 passed by the 
Hon'ble Administrative Tribunal, Guwahati in the OA No. 327/2001. 'ihe mattev 
pertaining to the compassionate appointment has been thoroughly examined keeping in 

view the groiind; shown in your representation dated 25/9/2000. 

Shri Sachin Das was irregularly and un-authorisedly engaged by the Chief 
Superintendent, CTO, Guwahati as a asua1 labourer on day to day basis for perirmanc 
of Sundry works of casual and intermittent nature. He was not appointed against any post 

and-.was not recular employee of the Department. Be it mentioned here that the 

engagement of casual labourer is not an appointment to any post according to rules and 
the casual labourer does not hold any post. Such ez.gagement can not be confirmed until 
formally appointed to any sanctioned pot after due process of recruitment Rules. 

The rules governing the employment on compassionate ground do not have any 
provision for grant of emp1oyzient to the dependent family member of deceased casual 

labourer. . 

For the above reason, it is not possible to provide you any employment in the 
Department. As there is complete ban on engagement of casual !abourer, it is also not 
possible to engage you as a casual labpurer, 

.- 

;::
•. (G. C. Sarma) 

Asstt Director Telecom (L) 

Copy to—The ADT (WLF), CO, Guwahati, for mformation and recoid 

• 	 . • 	:. • . 	ForCGMT, Assarn Circle, Gmahati 

- 	 i'--.--1 	• 	.- 

rt1  

AD 
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C1NTRAL ADNINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application. No. 2'3 of 2001 

Date of decision 	This the 7th 'day of March, 2002. 

Hon 1 ble Mr ,au$L)ce,D N Chowdhurv,Vice-Chaictnan 
33 	

I I. 

Hon 'bi 3Mr K K Shrma, Member (A) 

Sri Kameswa Kardon (146)  
S/o Rupeswar Krdonq,..., 
Vi11age-Brubari, 
i o Gopiriath Nagar, 

• 	 P.S. Pa1tanbzar, '• 	' "; •. 
• 	 Guwahatj-16. 	. 

.Dstrict-Karnrup, Asam & 9 Ors. 

./p)1iCaflL 

By Advocate Mr. A.C.Buragohain. and Mr N., Borah. 

- V er S L 5 - 

1. 'The Union of India (Represented 
by the :Secretar',. D'epärt.menL of 
Te1ecomrnunicLion) 

2 	The Chdrmar-cum-NanagJ.nq Director, 
BharaL .anchar LimiLod, 

-.•:'•< 	... 	anchar Bhawan, New Delhi. 

•".,'\\ The  Ch.ief Generaj Manager, 

	

t1 	I 	 Icam C rc"H p, Tplecommunicrition,  

	

i•'' 	 .ij.Jnjiril 
• 	 .' 	 . 	 ' 	 ' 

• \ 	 ih 	G LI I; 	I 	fri 	1131 (j 

•.:'& 	lC,C01ILI fliCà L iOfl Kainrup  
r%elecoI[ L)OLrJCL, Guyahati-/ 

5. 	The Divisional ingineer,. 
Central TeI.,raph ,,Qf:e 
GuwahaL-1 	 I  

I 	 I 	 / 

By Advocate MA Deb Roy, Sr C G S C 

1 	 ç 

0 R DL 	(ORAL) 

CHOWDHUR? j',,(V.C.). 

Respondent ; 

The applicants are ten (10) in number who a:e. 

similarly situated.' Leave was accordingly granted upon them 

to espouse their c a u s by a • single application. The 

k--- cc 
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applicants earlie: 	Jso came before this Tribunal for 

• 	 conferment of temporary status in O.A.• 	No. 112 of 1998 
/ 

through their Union. In the said O.A. an interim order was 

• 	 passed on 	
to removc 

• 	 •' 	 ,. 	 •, 	, 	 '• 

Le memberso 	LIC Union from serv1ce Pursuant to that 

interim order dated 29 5 1998 the appllcdnt - s were enaaç,ed 

and tho 	Lonttnue 	o iork till now The said 0 ii was I' 

Linsiiy dipocd of along with otl'ers on 31 8 1999 by c
i 

common judgrnnt and order by the Tribunal directing the 

appliants, to file representation individually within a 

'. 

 

period of one month from date f receipt of that order a nd 

if 	such 	reresentations' are ;filed, 	respondents 	were 

directed 	to 	scrutinize 	and 	examine 	each 	c a s e 	:in 

consultdtosp 	LLh the records It appeir that 

their cases were cnsidered and by 'the impugned order dated 

• 	
. 29.6.2001 it was'cornmunjted that the applicants did not 

.. '' 	 : 	 . 	 • 

the eligibility criteria as laid down, in the Scheme 

conferme ot temorary status By the said order IL 

. 	 : 	 ws 	lso informed that they were disengaged as casual 
\ 	.• 

1bouer with effect from 31.7.2001. By interim' order dated 

.7.2001 the Tribunal suspended the operation of the 

impugned , order, dat
, ed 29.6.2001.. •.. So the' applicants are 

virtually work2ng under the respondents 

2 	The rosponaent submittedits written statemenL in 

the written statement the, respondents took the p'ea that 

tho aplicanLs iee not reqularly engaged by the D L and 

they'ere 't'he'"departmental 

rules. It was also stated that as per order of the Tribunal 

dated 29.5.1998 passed in O.A. 1o. 112/1998 applicants were 

_ 

	

	re-engaged. on 18.11.1998 after a break of about thirteen 
months. According to the respondents break in service 

Contd.. 
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exceeding 	twelve 	months 	is 	not 	condonable 	in 	any 

circumstances as per the circular No. 269-3/92-STN dated 

21.10.1992 issued by the'Telecom Directorate, New Delhi.. 

• . 	 3. 	Hnrd NL-,. A.J3u.rogoha,in, learned counsel for the 
'P 	 P 

applican,ts cin 'tr A DeiRoy, learned sr C C S C for the 
- 	

PP 

responoort 

: 	 . 	:The.esponenLs though'.i 	the impi.:igned order dated 

29.62001 stated:that.the ap1icants could not sat:isfy the 

e}4gibility criteria as laid clown in the Scheme but it was 

nowhere mentioned that the applicants: did not complete 240 

days of servi.e':in any qiven 'year. Whatever may be the 

reasons the applicants have completed 240 days of service 

during all thse years. It.wa.s also •stated in the written 

statementthat ; ' the 'applicants 	were 	disengaged 	from service . 

on 	30 9 197 	but 	they 	were 	re-engaged 	on 	18 11 1998 	in 

view,oI 	the 	ordcr 	passed 	by 	the 	Tribunal 	or' 	29 	3 1998 	in 

A 	'No 	112/98 	The 	documents 	referred 	to 	Annoxure-A/10 
T. 

, 
\ies 	to 	rhc 	rojnder 	also 	speaks 	that 	the 	applicant s. 

rerdered 	their 	service 	continuously 	In 	some 	of 	Lhe 	case 

were 	made 	to 	the 	app.icanez, 	Lhroigh 	prvaLr paYments 

contractor 	on 	the 	strength 	of 	'pay, 	order 	issued 	by 	the 

',Accounts ..Office r;'- Cen tr ,a.1,. Teieghraph, OfficE on 	the 	basis 	of 
I 

11 

a 	cettiticatO. given 	by 	thc 	Chiei: 	SuperintenaenL 	CenLrai 

P  1 
'lelograph 	Office, 	Guwahati 	and 	in 	somc 	cases 	b 	Lhe 	Sub 

Divisional 	Enqineer and 	in 	some 	of 	the 	cse3 by the JunoL 

1'elecom 	Offi.r 	OUL 	poy 	order 	was 	passed 	by 	the 	Djvi'ion 

1 ••' 	 ' . '--.,-• 	 ' 	 ." 

• 	. 	nineer." 

5. 	L'Cr all the facts and circumstances stated above, 

we are of the view that the, applicants are working under 

the respor1dents and accordingly respondents are directed to 

Contd.. 
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consider the case of the applicants sympathetically f' 

grant of temporary status as per law. Eeore concluding r. 

A..Deb Roy, Sr.G.S.C.. submitted that the applicant no. 	- 

Sri Sachn-i Das (153) is no longer alive and he has ep1rcA 

on 11 4 2001 Mr. A C Buragohain learned courie1 fo 	L 

applicants su itedLhat his name was wrongly shoii ir 

application He did not sign in the Vakalatnara ,o the n 

of the applicant no.8 may be deleted. 

6 	The application is allowed to the extent ndcatcd 

above. There shall, however be no order as to costs. 

::':. . 	 .... 

(/1) 

• 	

•  be truc CO 
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IN THE CENTRAL ADIUVISTRATIVE T&BIJN.AL 

G(JWARATI BENCH:: GUWAHATI. 

• 	0.A9 NO. 110 OF 2002. 
to 

SubbBani Das. 

—VS- 

Union if India & Ors. 

- Aflde 

IN THE MATTER OF 

itt.n stateraent subnitted by the respondents. 
a 

The Elspsndents beg to subizl.t written state*ent as 

tsllsws :.' 

That with regard to ptra - I of O.A., the respondents 

beg to state that thi order dated 15/11/2001 was issued 

after examining all aspect of the case. The sus is a 

reasoned one and there is n. infiraity in the eIder. 

That with regard to pan .2 & 3 of O.L, the 

r.sp.ndents bog to .ffer no conierits. 

That with regard to par,.. If(&),Li(b), ki) * Zf C.L 

the rsspond.nts beg to offer no c..nts. 

1k.. 	That with regard to para - 1(c) of O.h., the 

respondents beg to state that therispondents &.parttent 

has no records or knowledge of the fv!fly particulars of 

the Late Sachin Das who was engaged as casual labourer 

• 	for some duration of Use. 

Casual lab.üru are eng&ged on day t.-ay require*on 
OL 

; 	b&sis.ince the casual aazdser are net Departssntal 

espl.y.e no servic, book or other fors of records is 

csntl...P/2 



maintained in respect of such casual lüsuxsrs.TM departint 

is, therefere, net in a psitisn is csment in the faiily 

status of Late Sachin Das and his relation 4th the present 

applicant. 

•.Tht with regrd to part - L1(d) of O.A., the 

respsndsnts beg to statu that Late Sachin Das was irregularly 

engaged by the Chief Superintendent Cit), Guwahati,witkzsut 

any csaçetence and justificatisn. There haq been a coiplets 

ban on engag.rient.f casual labsurer since 01/04/869 The 

Chief Supdt, C, Guwaiati irregiklarly engaged Late Das. 

and few sthersiri defence of the iEpsitien sf. ban •rder 

Such irregular •ngaeent that t•. withut feilewing 

any sslectien precedure has no sanctien of any 1ile/Le.w. 

6. That with regard to part - (.) of O.A, the 

respsndents beg to state that the Chief Sup&t, dO has 

no autherity to engage least confirm a. casual labsurer • 

In tact the teiia cenfira is unknswn in r.elatisn to casual 	- 

laheurer.A casual lab.urer is a casual laheur and rsiain 

as until Teap.rary St&tue is granted by c.npetst autMrity. 

7e 	Tkatwith regard t.para - 4(f) of O.A., the 

resp.nd.nts beg to st&te that there is absUlutel 

prsvisi.n in any scheae abeut the c.nfirLati.n if 

casual labsurer • A casual labeurer in course if time 

depending on the length if servic, May be granted Ts:apsrary 

status and thereafter as per previsien of departaental - 

rules can be censidered for appsintaent against sanctiened 

Group 'Di pest by ceapetent appsiiting autherity. The 

I ac$ rmnins that I.*te Sachin Das was werking as a 

casual labsurer and Tenperary status was not cnfiraed 

on hia nsr be was abssrbed in the Nspartment. 

cm tt.... P/3 
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8. 	That with regard to para - *(g) if O.k., the 

respondents beg to state that ts already submitted in 

torog.ing Ara the Dapvxtuent h&s no knowledge Of 

the Surviving family ieiber(s) of the deceased 

99 	That with regard to Pare- (i) of O.L, the 

respondnts bog to state tiat the rsponderts examined 

the r.quest of the applicant but there is no way within 

the rule to accede to her request. 

100 	That with regard to para - L.(i) or O.A., the 

1 .spondents beg to state that the respondents defended 

the camoby riling statement explaining the fact of the 

case and the absence if any rule/law for providing 

employment to the dependent family member of deceased 

labourer. 

TM flenoble, Tribunal was pleased to pass the 

judgment and order dated 12/9/1 with a direction to 

the department to consider the case of the applicant* 

he respondent Department respectively complied with tiø 

LLrecti.n with diligent (nnexure A) 

110 	That with tegard to pare - 1.(j) of O.A., tie 

respondents beg to state that the case was.xs.sined in 

depth keeping in view the direction if the Then' ble 

Tribunal and the Departmental liles on the subject. 

After detailed examination, the order dated 15/11/2001 

was passed under the signature of ADT(L.gal) Circle 

office, thereby inf•rming the applicant about- the 

fact of tka case and the reason interalia for net 

• 

	

	 acceding to here request. (Annexur. - B and Annexure-C 

and Annexure - D.) 

P/if 
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12. 	That with regard to ptra - 1c) if O.A., 

the rssp.nd.nts beg to stats that it ±0 b.y.nd apprehensien 
as to what the 410ceased,  Sachin Das wsuld have d•ne or 

for that *atter the Depstrt.nt would di as regard his 

casual, service had he been alive. The fact renains that 

he has been a casual labsuz'er at the time of his deatho 

case has to be settled  an the basis of factual 
pssitien with.ut entertaining any assured pisiti.n. 

The cass of It. Sachjri I*s is net sl'iilar 
with the applicant if OA l. 273/ aoi wks are 
curreitly on rngageent' It tie basis if OAT Irder, 

139 	That with regar to para. - J(n) The resp.ndent 
beg to state that the case if the appliáant was exazine1 in 
tetaLity with spin ama ti, facts and circu,astanc.s of 

tie case is heavily titled against het as there is no 
rule to previde eapl.yiet to the dependent fai1y 
aeaber of a deceased casual lab.ursr, 

lIf. 	That with regard to para . 1.(o), if O.k., tie 
respsndents beg to stats that the eJtpi.yaent of 

dependent fai1y aeaber camp 	ground is 

giverned and regulated by a veil defind set ofBales, 

even tie dependent if deceased regular Departaental 
•apleye. cannet claim the ezplsyaent as a aatter of 

right. It is •ntirely a mmttor if discreti.n if the Igi 

}wer CsuLtt.e to grant s'*plsyaerit in really deserbin 
cases. S. far as fuiily Of casual labeurer is cencérnet 
there is no schene for grant Of eipliyaent en c•apassi.ate 
grcund. 

ntd...P/5 
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That with regard to pa - L.(p) 	of 0.1., the 

- 	 resp.ndents beg to state that the Departzent is fully 

sjapathitie to the bereaved family but unable to 

grant the .iipl.yrent as there is no law/rule or scbee 

in her faveux. 

That with regard to para 	(q) if 0.1,, the 

respendents beg to  state that as subzaitteI in the 

fsrsg.ing ±a ±hii paras, the prayer it the applicant 

is not c.v.reI by any z'ule/schea., The applicatien 

is Iev.id if aerit and n• lawful relief is peraissible. 

v.rificatiifl..... 
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SACV/ 

_VR_IjI_C_A_Tj_ON 

Is  Sin AC41 4(m1 (3idi& iiztit pres.nUy 

w.rking as 4s-, tLezr T2J.0 	 tuly auth.ris.t 

and esape tent to sign the venificati.n, ti h.reby 

asleanly affira and state that tie stat.nts iiate in 

pras 

are true to ay kn•wletge and belief, tiess sate in 

para 

being aatter of recOrds, are true to sy inf•rnatisn 

derived there Del and the ft.t are a, izaiie subissiin 

befere this Esnubi. Tribunal, I have not suppressed 

any aatenial facts. 

kit I sign this verification .n is2J -ti-

day 	 I 2002 at GuwaJaati. 

D.cltrant. 
fTT 

1sir:! 	 'I':rr Lrh 

çT7 41 	 •-'•'r 	rT7 

0/c TPi 7.4 	 ' S  

FA 	 •j7 - ' 

Assrn rcrn Cir. , 
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12.9.01 Present s Hon'bleHr.K.K., 
Administrative Meer. 

This Original Applicatjn 
under section 19 of the Admjn.jeejative 
Tribunal Act, 1905 casiO for adzui.asjon 

	

today. Nr.lg. Borahc, 	learned 
counsel appearing or the applicant  
stateS that the applicant in this case 
is a widow of Late Sachin Das, The  
app1lI5 husband was *ppoitod a s  
a Casual Worker with Sf feat from 
1.2.1991. The service. of Late Sach.tn 
Dag was Confjryd with effect from 

1.1.1993. Late Dag died a prmnature 

	

death on 11.4.2001. The 	 app- 
li.d for appojntent on compa3sjote 
ground on account of untimely death of 
the husband of the applicant. The 
applicant sunjtted an 5pplication for 
compassionate appointment on 27.5.2001 
which is still pending, 

I have heard the learned cOun. 
sel for the applicant 
learned AddI .C.G.S.0 for the respon 
dit8, 

A 	- 

V. 

Hr.pathak rrIfesrjugt to the 
Circular dated 7.5..199j. by Department 
of Telecom submittj that 

 as theLapp_ 
licant was ñeither tular saploye. 
nor an emPloyes having tnporary status 
holding e:Oroup D post, the applicant 

• is not entitled to compaeaiote Sppo-
lntment and the case of thSapplit 

• Is not covered under the Circular. 
Having heard the learned coun- 

for the.partie,, I am of the view 
that as the'  husband of the apjcant 
was confjed with effeøt fr0m'1.1.19 
(Annure* 'C' to the O.A.) • •ds of 
juetic% will be met if a d.trctjon Is  
given to bhe respondents to consider 
the case of the appjjcax ~N for ocapsea- 1L. 
ionate appointment 1  in the light of 
Annexure_ec' to this O.A and also in 
the iiyht. of Cicuujar datd 7.5.2001. 

With this the application is 
disposed of as above. No order as to 
costs. ___ ------ - 

 

 

d/_rlunSEf (a:iiu) 

Jk 1 	/ 7 -&/c ,i-cçIc. 
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.t_ 	r((,A4 	 (ji 



c:/pers./1/b/p  17 

BRAIIAT SANCIIAR NIGAM LIMITED 
(A GOVERNMENT OF INDIA ENTERPRIsE) 

• 0/0 THE CHIEF GENERAL MANAGER  
AS$N4 TELECOM CmCLE:;o 	RjyUWAIjMj . 	. 

No. STES-2 1/344/9 	 Dated at Guwahati the 15/I 1/2091 

To. 
Mrs. Subha Das, 
WIo Late Sachin Das, 
Viii;- Majgaon, P.O. Majgaon, 
P.S..rMajgaon, Dist. Kamrup (Assam), 

Sub:- Prayer for grant of employment on Compassionate Ground. 

Madam, 

In due compliance of the judgement and order dated 12.09.2001 passed by the 
Hon'ble Administrative Tribunal, Guwahati in the OA No. 327/2001 .'Ihe matter 
pertaining to .the. compassionate appointment has been thoroughly examined 'keeping in 
view the grounds shown in your representation dated 2 5/9/2000. 

Shri Sachin Das was irregularly and un-authorisedly engaged by the Chief 
Superintendent, CTO, .Quwahati as a casual labourer on day to day basis for performance 
of Sundry works of caua1 and intermittent nature. He was not appointed against any post 
and was not regu1ariempioyeeof the Department. Be it mentioned here, that th 
engagement of casual labourer is no an appointment to any post according4o.ru1es and 
the casual 1bourer does not holdany post. Such engagement can not be cohfir?ned until 
formally appointed to any sa,ctioned post after due process of recruitment Rule. 

The ( rules governing the employment on compassionate ground do:  not have any 
provision for grant of employment to the dependent family member of deceased casual 
labourer. 

For the above reason, it is not possible to provide you any employment in the 
Department. As there is complete ban on engagement of casual labourer, it is also not 
possible to engage you as a casual labourer, 

• (G. C. Sarma) 
Assu. Director Telecom (L) 

Copy to—The ADT (WLF), CO, Guwahati, for information and record. 

(A., 
For CGMT, Assarn Circle, Guvhati 
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'a.,•. I,l.l'%.,t I LIA 	.jJ1.L' I L.3Iti1  

(A GOVT OF INDIA ENTERPRISE) 

0/0 TIlE CHIEF GEERAL MANAGER 
AS SAM 1ELECOM CIRCLE :U LUI3AI4I :G U WAHAl'!. 

INO.STES-211'344!12 	 _ped at Giwahati the 19th Noveinber'.2..1 

To 

/Slfli.11. C. Paihak, 
Md!. C. G. S. C.. 
CAT. Guwahati Bench. 
Guwahati. 

0 

Sub - Order dated 12/O9/OO1 pased by the Hon'ble CAT/Guahti-inOANo. 327/01 

Kind1yfmd enclosed herewith a copy of the Judgement ;passed by the1ioii'b1e CAT, 
Guwihiti in (he OA noted a'bovei In (IlLir order, the Hon'bk Tnbunal,Guwahati, m the laL para of 
the luclgcmcnt has stated that the husband of the applicant has confirmed w e f 1/1/93 but the fact is 

that lhcrc is no provision .in the rules of the department to con1nn 	casual, labourer,, as such 
engagemeiit isnot against any sanctioned post. 	- 	 ,cna 

In Illig c(mfleetiofl, I am directed to request you to take appropriate steps before the 	-. 
flonble CA'!', Guwahäti, for con'ection. of the said recording, as the same may create problei' in 
fluture. 	 . 

This may kindly be treated Urgent.  

With regards,. 

Fncl - A/A 	

Smcere1 Yours 

V. 
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(A GOVT OF INDIA ENTERJ.RJSE) 
0/0 THE CHIEF GENERAL MANAGER 

	

ASSAM TELECOM CIRCLE ULU13ARj9VWAHATI-7 	 . 

No. STES-21/31413 	 Dated at Guwahati.the 31.12.2001 
S 

To 

The General Manager, 
Kamrup Telecom District, 
BSNL, Guwàhati 

Sub: -Prayer for Grant of Emplo ment on Compassionate Ground by Mrs. Subha 
Rani Das w/o Late Sachin Das, causual laourer. 

44 

Kindly find enclosed herewith one copy of this office lefter No. STES-

21/344/9 dated 15/1 1/2001 issued to Mrs. Subha Rani Das. wife:of Late Sachin 

Das. casual ' labourer. who prayed .fôr grant of employment on conipassionate' 

rround. 	
.4 	 . 	 . 

This is for favour of your information and necessary action please. 

End :-A/A 

(S.: C. Das) 
Asstt. Director Telecom .(LgaJ) 


